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Order dta04.09.2003

On being mentioned by Mr,B,K,Pattnaik,
learmmed counsel for the Applicant, this matter
is taken up,

2+ The ipplicant P.K.Jeng, while working J
as GoDe8,B,2 My 0f Katisahl B,P,0, under Kamarde
Sub Post office, faced departmental proceedings
and, ultimately, was removed from services
under Amexure-l at,24,02,03, Belng aggrieved,

the &pplicant has preferred an Appeal ( under
Annexure-3 dt.12.08.03). which 1e ststed &4 bha
still pending. Therefore, this Original
Application under Section-19 of the

Adninistrative Tribunals Act, 1985 appears to be
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a premature one .

3. In the aforesaid premises, having
heard Mr.B.,K.,Pattnaik, learned counsel for
the Applicant and Mr,U.B.Mohapatra, learned
Addl,.Standing Counsel, this Original
Application is disposed of with a direction
to the Respondents (especially to the
Respondentg Nos. 2 and No,3) to dispose of
the Appeal (Annexure 3 dt.18.5.03) of the
Applicant expeditiously; preferable by end
of Decanber, 2003,

4, With the aforesald observations
and directions, this Original Application
is disposed of.

5. Send copies of this order, alongwith
the coples of the Original Application %o
the Respondents and free cples of this order
be handed over to Mr. Patnalk, learned counsel
appearing for the Applicantand Mr, U, B,
Mohapatra, learned Addl,Standing Counsel; on
whom a copy of this Original Application has
already been served. NG A ¥ '
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